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Learned counsel Mr B.K. Sharma
for the applicants. Learned Sr.. C.G.S.C.,
Mr S. Ali for the respondents.

Héard Mr Sharma for admission.
Prayer to allow the applicants to join
fogether in  this single application is
,qrantedb in terms of Rule 4(5)(a) of the
C'entral Administrative Tribunal (Procedure)
Rules, 1987 ‘as the conditions mentiogad
therein are fulfilled. Perused the contents
of the application and the relief sought.
The application is admitted. Written

statement within 6 weeks.

List for written statement and

further orders on 26.11.96. :

Mr Sharma prays for interim order.
Mr Ali opposes  the grant of interim
relief. Heard counsel of the parties and
it is ordered that the respondents shall
not terminate the service of the applicants

without leave fo this Tribunal.
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O.A. No. 241 of 1996

26,11.96 Mr. S.Sarma for the apnlfcants.

Mr. S.Ali, Sr. C.G.S.C. for the
respondents.

Written statement has not been submitted.

List for written statement and further

order on 30.12.199 as requested by Mr. S.Ali.
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Vide order passed today ineMyP.

et hito Sy Hosf 224/96 the interim order dated 15.10.96
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has been modified.

Member
pg
30-12-96 Mr.S.”arma for thc applicants.
MrLeSeAll, SKeCeCGeS5.Co for tho respons
dents.
Written statement has M been
submitted.
List for written statement and
' further oruers on 20=1+97.
-
| member
Pg
20.1.97 Written statement has not bees
filed. List for written statement anc
further orders on 12.2.97.
Membel
jole}
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12=2=97 lr.B.K Sharma learned coun
L | appearing on behalf of the appli .at’
g , T submits that similar cascs arv nemding

in this Tribunal.
Let this case pe listed for lLoari
o e e : . alongwith other similar cases.
mzécf

Vice=Chairman

S

)?’
10.3.97 Let the case be listed on 21.4.1997 for
* hearing. : .
Me@e’;/ Vice-Chairman
trd
12-4-5» i
21 .4.97 et the case be listed for hearing

/éd_ﬂ\{; /& AW’R? ’ on 2060970

bs | o N
- .
g, {, Member _ vice-Chairman

32

2=6=97 The rewspondents have filed an affi-
davit in Misc.Petition N0.94/97 :stating
inter alia that the schme has since been
approved and it is likely to be notified.
In view of the above Mr.B.Koshama, lear:
counsel appearing on behalf of the appli-
cant submits unless the scheme is notifie
and we come to know about the scheme 4‘3
potAEAeoantcaeceone -t Enomeboutathe:
sebxers: it will be difficult for us and £«
that purpose Mr.Sharma prays for time til
the scheme is notified. Mr.n.K.Gupta.
learned Addl.C.G.S.C. submits that the
scheme will be notified very soon, may Db
within 3 weeks. Mr.5.®1i learned Sr.cGsc

-

cont
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and Mr.M.K.Gupta, lea"i‘rn; l';f‘kdmil «CGeSe
also agreed that theMatter should h
heard after the publicatipp of the
scheme, ' ‘e '

‘.‘chsj.dering the shbmissions of th
learned counsel for the parties
we adjourned the case to 7=7-97,

Member ‘ Vice=Chairm

Heard pefﬁ counsel of the parties.

Hearing concluded. The application is disposed

of on withdrawal with liberty to file fresh

application if so advised. No order as to costs.

- Order is kept in separate sheets.

) Membg§ .
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BEFORE- ’ ENP'ALMﬂﬂﬁiNISTRATEVL TRIBUN AL : GUWAHng BENCH

(2n apnlicatlon under Section 19 of the Admini strative
Tribunals Act, 1985)

Tigle of the case : O.A, No, ? (f/ of 1996

Shri Harish Chandra Barman & Ors, ... 2pplicants

- Versus -

Union of India & Others ... coe Respondents
I NDEX

§1.___I§o Particulars of the"&acuments Page Mo,

1.  Mpplication oo C1.to 12,

2. Verification coe 13,

3. Anrexure~1 ee e 14

4, Annexure-2 oo 15 to 2%,
5. Anexure-3 oee 23 Y 2%,
6. Ammexure-4 ooe O b 3.

For uge in Tribunal's office :
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BEFORE- THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BRNCH

1,
2
3e
4,
5.
6.

1.

2.

3.

4,

1.

0.2, No, ZQ/ofr-;g_g_g
BETWEEN

Harish Chandra Bamman,
Uddhab Ch, Das,

Kanak Sharma,

Jalil Ali

Madhab Ch. Das,

Mi ss Sikha Bhattachar jee,
All are working under the Central Water
Commi ssion, Middle Brahmaputra Division,
Guwahati-3 and their respective place

of working as as indicated in 2Annexure-1
to the O.A.

2ND

Union of India, represented by the
Secretary to the Govt. of India,
Ministry of Water Resources,
fkgyws Shram Shakti Bhawan,

New Delhi,

The Chaiman'

Central Water Commi ssion,
Sewa Bhawalo RoKoPura“l
New Delhi,

The Executive Engineer,
Middle Brahmaputra Division,
Central Water Commi ssion,
Rajgarh Road, Guwahati-7,

The Assistant Engineer,
Mechanical Sub-Divi slon,

-Central Water Commi ssio:n,

6th Mile, Guwahati-22,

cee Re @ondgg_g

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATICN 1S MADE :

The instant application is not made against any

{554/ Contd...P/2.
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particular order, but has been made seeking a relief towards
reqularisation of their services. Presenyly they are
un@r casual employmént under the respondents and as per XNs¥
ixe the scheme prevelant, they are entitled to be granted
with temporary status with further regularisation of their

services,

2, JURISDICTION -OF . THE TRIBAUSIAL :

The applicant declares that the subject matter of the
application for which they want redressal is well within the

jurisdiction of this Hon'ble Tribunal.
3, LIMITATION :

The applicant further declarecs that the instant
spplication is within the limi tation period prescribed under
Ssection 21 of the Administrative Tribunals Act, 1985.

8, FACTS OF THE CASE :

4.1 That the applicants are all citizesn € India and as
such they are entitled to all the rights and privileges
guaranteed by the Constitution of India and the laws framed

thereunder,

.2-‘ That the applicants have filed the instant applicatic
for redressal of their grievances towards non-regularisation
of their servives as Grade-'D' employees, The grievances
of the applicants and the cause of action for which the
applicants have come before this Hon'ble Tribunal for

@edressal of the same are similar. They belong to lower

conyd‘...P/3O
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stratum of the society and they are holders of Grade-'D'
post of casual basis and accordingly, crave lecave of this
Hon'ble Tribunal to allow them to join together in a single
application inwoking the power under rule 4 (5)(a) of

the Central Administrative Tribunal (Procedure) Rules, 1987.

4,3 - That the applicants are all similarly situated,
their grievances_- are pertinent to their services under the
respondénts. All the applicants have been working under
the respondents on casual basis for the last several years
without any hope of regulari sation of thelr services, They
have not been gzmnted temporary status under the scheme
formul ated by the Gvt. of India. The service particu lars
. ,  of the aplicants are reflected in Annexure-1 to the instant
O.A. In the said Annexure, the applicants have given their
service particulars in details and crave leave Of the
Hon'ble Tribunal to refer to the same in support of thekr ‘
contention made in this application instead of repeating the

sald contentions.

4,4 That the applicants state that as is reflected
in Annexure-1 statement annested in this O.A., they have
been working under there spondents since 1983, 1982, 1982, £
1986, 1993 and 1993 respectively, They were so appointed in
Gr-D employment on casual basis after their names were
sponsored through Employment Exchange and wex they were
selected for the post of work-charged casual khalasi.

‘ Thelr sppointments are continuing f£rom year to year and

| each year they are isswed with appointment letters under

which they are to work in Gr.'D' posts as work charged

cmtdoooop/40 ‘,.
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seascﬁal khalasi in the definite scale of pay. Presently
they are given pay scale of ks 780-.940/-~ which is the
prescribed pay scale of Gr, 'D' employees, However, theix
sexvices are teminated and/or they are kept in employment
for a definite period and therefore, they are no longer
engaged for the rest of the period in the year. Again in the
next year, they app®m were appointed for a further periodc

Thus this process is geing. on since the time of their
appointment and in spite of the fact that the CGovt., of

India has fomulated a policy decisiam for granmt of temporary
status to the casual Xk=mx employees wkklx but the applicants
are still deprived of the same benefit, Their services

are trather being terminated from time to time,

4,5 That the applicanté state that every ycar, they
are issued with the same kind of appointment letters and
some times they are also req uired to work beyond the
prescribed period in the appointnent letters on casual
basis.

The such appointmen s are not in diSptite and
thus inétead of annexing all the sppointent letters
pertaining to all the ord@rs, the applicants beg
annex ore such of their appointment letters and the same

is aanexed as AN EXURE.}.

2xh The applicants crave leave of this Hon'ble Tribunal
 to produce all the sppointment letters pertainin g to their
employment in Gr. 'D' posts as casual basis right from the

respective date of their appointment at the time of hearing

contdOQQ ..P/S
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of the instant application. It is the bonafide belief
of the applicants that their such éemployments will not be
disputed by the respondents,

4,6 That the applicants state that even after rezder
tendering years of service as Gr,'D' causal employees, their
services have not been regqularised and their respective
se.rviceis are being taken by the respondents in exploitative
tems. As pointed out above, theit sé:vices are utilised
for a particubar periocd in a year and af ter that their
services are teminated and again in the next year, they
are appointed for another period. This process has been
going on since the days of thelr respectktve employments,
Further, sometime during the intervening period, they are
also given casual employment like that of any other Gr.'D'
casual employee. Thus, the case 0f the applicants stand
thus all of them are duly sponsored by the employment
Exchange and selected by the respondents for being appointed
as casual and selected by the respondents for being
appointed as casual Gr, 'D' employees, their sexvices ate
being utilised every year for a patticular pedod as work
charged season khalasi. ‘1111 date their services are nc
regularised and they hase not been conferred with temperary
status as is required to be conferred to under the

relevant scheme formulated by the Govt. of India.

The gpplicants crave leave of this Hon'ble Tribunal
to produce a copy Of the relevant scheme at the time of

hearing of the instant O.A.

CQntd.t L .P/GO
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4,7 That the applicants state that some of the ¢6r,'D!
employees of the Cenér(al Water Commission similarly situated
with that of the applicants had approached the Principal
Bench of this Hon'ble Tribunal, New Delhi by way of filing
various O.As, wherein same kind of grievances have been
raised in the instant application were ralsed. The Principal
Bench of this Hon'ble Tribunal by .its common Judgment

dated 10.2.94 in O.A. Nos. 273/92, 804/92, 1601/92 and
2418/92 allowed the sald O.As, with the following directicns

‘”(i) The respondentsshall pxadmex prepare a sceme for
retentlon of and regularisation of the casual labour employ

by then. This scheme should take into account the regular

post, that can be created taking into accoi.mt the fact

that even if a partimlar scheme 1s completed, new scheme

are launched every year and assessment O0f a regular post

axm that can be created onthe basls, should be made for
regularisation all those who have completed 240 days
service in two consegutive years, should be given priority

in accordance with their length of services,

(i1) Thoses who have completed 120 days of services

shoubd be glven temporary status in accordance with th e
instructions issued by the Department of Personnel from time
to timm. After completion of required period of service, the

shou:d be considered for regularisation,

(iii) Adhoc/temparary employees should not be replaced
by other adhoc/tempOrary employees and should be retained

in reference to their juniors and outsiders,

(iv) Such a scheme shall be submitted by the respondents
for scrutiny of this Hon'ble Tribunal within a period of
3 months from the date of communication of this order

by tke petitioner to them,

There shall be no arder as to cost.,%
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A copy of the said judgment is annexed herewith
and marked as ANMNEXURE.2, 73

4,8 That the applicants state that the said judgment
was carried on review by the respondents therein but the
sane was Al smissed by the Hon'ble Tribunal by its order
and judgrent dated 9,5.,94,

A copy of the said judgment dated 92,5,94 is

annexed herewith as ANNEXURE-3, L

4.9 That pursuant to the said judglents the applicants
therein have been granted temporary status and to the
knowledge of the applicants all the applicants zmrsd thereixﬁ
have been continuing in their service without any
interruption and break and they are enjoying the
consequerces of granting the temporary status, One of the
applicants transferred to Shillong and he has been continuing
as Gr.'D' amployee on conferment of tempOrary status with
all consequential benefits, After the aforesaid judgments,
their has been no occasion to terminate the services of the
dpplicants therein and they are enjoying the benefits of
temporary status as per the scheane holding the field. The
Central Water Commi ssion has fomulated and adopted the
scheme as was fomulated by the Covernment of India,Ministry
of Persomel and Public Grievances with a slight modi ficatior
here and there, more particularly as regard to the number

of warking days. 'The respondents may be directed to prodace
a cop y of the same formulated by them under which the
aprlicants are entitled to be conferred with temporary

status with all consequential benefits,

Contd. o .P/B.
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4,10 That the applicants state that the respondents
instead of being a model employer has envisages under the
Constitution of India and laws framed thereunder have been
uti;i sing the services of the applicants for the last
several years in exploitative temms without giving them
any ray of hope of future prospects. Thus the applicants
have attalned a stage under which they can neither go for
o ther employment nor they can abandon their present
employment, The applicamts have already become over aged
for any other Government job, Thus with the meagre

income they earn their livelihood from their casual
employment, they alongwith their families are in precarious

predicament,

4,11 - That the gpplicants state that in view of the
aforesaid judgnent of the Principal Bench, pertaining to
the sald Department and same subject matter Of employment
for Gr., ''D' employees, there is no earlhly reason as to
why the benefit of the said judgment should not Ex be
extended to the present applicant s. The respondents of
their own ought to have extended the benefit of the said
judgent to the gpplicants instead of making them to come
under the protective hands of &ixmikx this Hon'ble Tribunal.

4,12 That the applicants state that in view of the
facts and circumstances stated above they are compelled
to oome under the protective hands of thi s Hon'ble

Tribunal, Further it is stated that by

contdoo .o -P/QO
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Further it is stated that by the petiticners that
the regpondents have acted illegally and have acted

in direct conf rontation with the Hon'ble Tribunal's order.

4,16 That the applicants state that it is‘ their
reasonable apprehension that since they have come under

the protective hands of this Hon'ble Tribunal, their
services may not be continued and thus it is a fit case

for an interim order directing the respondents natto

~ teminate the services of the spplicants till & sposal

of this instant application. It is further stated that ¥%
the respondents have undertaken several other pro jects
works and there are posi: still lying vacant in the Departmer
and hence there is no earthly reason as to why the servicas
of the applicants should not be continued, Agabn on the
Other hand, the respondents have undertaken to prepare
scheme to absorb the casual lsbours like that of the
applicants, the applicants pray before this Hon'ble Tribunal
further to pass appropriate interim order directing the

respondents to allow the spplicants in any Gr, 'D* posts.

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 For that prima facie the imstmxt action/inaction

. on the part of the respondents are illegal and arbitrary.

562 For that the applicants have been continued in

- the employment under the respondents for the last several
| years, their services are required to be regularised with
all consequential benefits,

Contdo. .‘P/loo
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5.3 For that there being a judgment holdingthe filed
pertaining to the gkmk same department and the same subject
matter, the departments and the respondents are duty bound
to apply the principle lald down therein in case of the
applicants also without requiring them to approach this
FHon'ble Tribunal again and again,

S.4 For that the constitutional mandate demands that
the services of the applicants be regularised and their

service could not be utilised in an exploitative terms as
xl;ﬁ has been soiight to be done by the respondents in the

instant case.

565 For that the benefit of the scheme of regularisation
aind confement of tempérary status has mEk been extended

to the other similarly situated employees, there is no
earthly reason as to why the same treatment should not be

given to the applicants,

5,6 For that the applicants have been treated differentl
and thus is violative of the articles 14, 16 and 311 of the

Constituticn of India,

5.7 For that the applicants have been continued under
the respondents for the last several years and in the
process they have lost their chances of employment elsewhere

as they being overaged to be absorbed el sewhers,

5.8 For that the respondents are duty bound to give
wel ghtage to the sevvices rendered by the gpplicants towards

regularisation of their services and they cannot be

{
i
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utilised in exploftative terms in violatiem of the provisions

of constitutional mandates and laws framed thereunder,

6. DETAILS OF REMEDLES EXHAUSTED :

The applicants declare that they have no other

alternative remedy except by way of filing this spplication,

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE_ANY OTHER COURT :

The applicants further declare that they have not
previously filed any application, writ petition or suit
regarding the subject matter in respect of which this
application has been made, before any court of law or any
other authority and/or other Benches of the Hon'ble Tribunal
and/or any such gpplication, writ petition or suit is pending

before any of them,

8, RELIEFS- SOUGHT :

In view of the facts and clrcumstances staied above,
the applicants most respectfully pray that the instant
application be adnitted, records be called for and on i)emsal

of the same and upon hearing the parties on the cause or cause

that may be shown, be pleased to grant the following reliefs

(1) To direct the rvé‘spondents to regularise the services of
the applicants with retrospective effect i.e. the
respective ’vdates of thelr appointments with all
consequential benefits including arrear salary and
seniority,

Contd, es ¢ P/12,



(1i1) To dlrect the respondents to extend the benefits
of Annexure-3 Judgment and order of the Principal

Banch of the Hon 'ble CAT, New Delhi,

(1i1)To direct the respondents not to temminate the
services of the applicant and to allow them to
continue in their services through out the yeatr

till such time their services are regularised,

(1v) Cost of the gpplication

(v) 2ny other relief or reliefs to which the applicants
are entitled,

9, INTERIM ORDER PRAYED FOR :

Undex the facts and clrcumstances statedgabove'
the applicants pray for an interim order directing the
respondents not t0 terminate the services of the applicants
with further direction to allow them to continue in their
services without any interruption, pending disposal of this

application,

10. [ X X NN

11, PARTICULARS OF THE I.P.0.
(i) 1.P.0, No, s €. QL4k4 b
l-16~-96,

(1) Bate

(iii) Payable at : OGawahati.,

12, LIST OF ENCLOSURES :

'~ As stated in the Index.

Verification, R

b .
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VERIFICATION

I, Shri Harish Chandra Bamman, son of Late H.K..

- Barman, aged apout 36 years, presentin working under

Asstt. Engineer, Mechanical Sub-Diﬁdsim, 6th Mile,

Gawahati-22, do hereby solemnly affirm and verify that

the statements made in paragraphs 1 to 4 and 6 to 12

are true to my knowledge ; those made in paragraph 5
are true to my legal advice and I have not suppressed

any materfal fct. I am also aly competent and authorised

to slgn this ve‘rificafic;n on behalf of all the applicants,

Md I sion this verification on this the 14th day

of October 1996 at Guwahati,

S ten (wf'@OMM e VY oo
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- 14 - ANN EXURE. 1
Name Place of work Working since
L e (May 15 to Oc tober 15)
1. Shri Harish Ch.Bamman CWC/Miadle 1983 to 1986
Brahmgputra
Division
2, Shri Uddhab Ch, Das —dom » 1982 to 1996
3. Sri Kansk Sama ~do- 1982 to 1984 and
1986 to 1996
5. Shri Madhab Ch, Das - QO 1993 to 1996
6. Miss Sikha Bhattacharjee «®= 1993 t© 1996,

(X X X



Central
Middle rnr

Rajgarh load

NO MLL/WC/ESTT=24 () /9

M .c. M

- v

The unders ig
following persons as "“w
workcharced estaklishme
940/~ per month with us
f rom. tlme to ‘tite. .

que & address of
the chdldate

e o e we ™ we a owe

P.P. Sub-Division,CwC,wa

1, Md.Taizuddin shmed
C/0 Asman Ali
P.0. & Vvill.kelsor

uist.Nalbari.

Shri tiamen Ch. balsh
Vill.samiyapur

P.C. dcngdj
vist.Nalbari.

2-

3.
' P.C. sandha
vill. sandhe
Uist,dalbari.
4. Jhri Bidya Ram Halo
P.0. Barbari

Vill. Jaymangules
Dlot Nalbc;rl .

e

5 Shri hitesh Sharma
£.0. sandha
Vill, Jandha
Dist. WNalkari. .
Md.Chirajuddin ahme
C/0 Khairat ali
- P.0. Deharkalakuchi

Vill. Kumarikata -
UJ..O t- ;\ldlbal’.l N

6.

7. uhrl Nripen nalita
P.0. Amdha .
Vill. sagalshari |’
Dist.'Nalbari. '

- Shril Aameswar kdllt

" Pi0. 5andha - !
-Vill. sandha
Dlstc LJalbdrl .-

1

jii.

l
shri uarottam ba
¥1ll Ealkona .
Dlot Nalbari.

10. 3hri kashi ram Ueka
Vills bdtarkuch;
P.0. Balilecha
DOist. Nalbari.

bovernment o; luaia

shri lebanya kalita

.

15 (7;?@ NEXURE- SL

TRRLPICN Tua A

J

i orw gl

ripan . SR TR B

dater Commission '
ahmaputra vivision

5 Quwahati—?BlOO?
6/ & |

b=t 2. Lated thé__fzibLSYU$;/1996

URanUl‘l

Ak VD Gy Bt G S e > —— = o

.

ned is hereby offexs : appointment to the
orkcharced 3easonal Khalasi" in the
nt in the pay scale of 5.750-12-870~EB"14- .

ual allowances as admissikle as per rules.
[ . .

., e e e Em o owm o e s

Employment ; Place of

- o e o e e

)
C |
1 exchange - :posting i
- -iRegdeNo, i T b e oL
lbari. :
' " Guﬂéhé&i P .P'.SUb-UiVI’I .y
- 951/93 CwC, Nalbari.
ya Nalbari ~do-
u5281/86 '
fdelbari -do- .
.368/79
: . LR
i Nalbarl ~d o=
1158/80
- 6 .
.Nalbarji Pagladia N.T.
3584/86 Road »ing.
d Guwahati -do-
4, - 92193
.sialbari Chowki
a .. Nalbari_ Motunga site
<. Fi. 1T469/80
At i{-“-' G ’
SULESSIIIYL LT
n-- _dalbari Suklai site.
..~ 861/81 -
) Nalbarji: Puthimari
N 336/84 ‘
TR |
Sivc 0 Contde...B/2....
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. ..

N v ] £ e .

Plice of

o
O
n
«t
f.l.
» 3
g

Suklai Site

j ?@thimari

-rduklai Site

{.

-
-

Motunga site

U‘i‘l-L - .D‘ite

v 1

L " T [ . w - " “ ay w o vy -~ wr ~r g “rom

5l.{ Name & address of i bmoloyment

no.  the candidate ., 1 bxchance

' an : - -~ - - u'h-."ili' ngg.‘-qo-:

11. Shri Deepak. bas T _Nalbari

© Vill. Udaypur T 684/84
PoOn NUJ.bufi‘ t
vist, Nalbaryi, g .

12, Md. Hussain ali L Guwahatj _
Vill.North Jalukbari . ~2023/83
LJ:.O- JalUJibari 1
Cuwahati«i4. e

13. Shri kumud Leka . Nalbar
vVill.dalicha 51851/79
P.0. Jagra L ‘
Uist.dalbari. C Ty

14. shri Haren Ch. pas . _Guwahati
C/0 pPrafuliz Kr. Des .9125/82
Arun Uday pPress. IR o
Silppkhuri,cuwapatiﬁQQ;“»

15. Shri suchil Ch., sharma‘®  Walbari
Vill. Balsor RN, 3588/79

. P.O. BOgurihati1 PR
Pist. Nalbari. R y - o

16. Md. Gulzar ali _Nalbarj
Vill. salmara - " 1438/89
P.0. Eelsor | PR
Dist. ualkbari,.

f . " |

- D(8) ~Kopili sub-pivn.,CvC,Nacaon.

17. Shri Chitra Rajkﬁowaf;“ _Nagaon
V1ill. Hujkhutali @ -.° 4582/85
£.0. Jus Rangacara. - - -

R N?lgaon. Cp L !

18. 3hri babul Das %7 Nacaon
P.0. Kalangpar S~ 8234/82/85
Halowagaon : ) '
wacaon., . .

19. shri Jiban Bhuyan: - ™" dagapn
P.0O. Kalangpar . 6884/84
Halowagaon ‘

Nagaon. ‘
o ( :

20. Shri Umesh Ch. Goyoi Golaghat _
Vill., Naragaen . 28/87
P.Ue Golaghat ‘ e
Dist. Golaghat.

21. Shri Chandra Kanta'phukan _Golaghat
Chowkana PR '5047586 o
P.0. Kachupathar .

Dist.Golaghat.

22. Shri hem Kanta Loing +:4%.7. _Golaghat
Vill, Mission Patty & .- 1979/83
P.0. Golaghat. L

23. Shri Manu Prasad Kalita ' Nagaon_
Vill, Dighliate ! '+, 72966-82 ‘
P.0. Bocoriguri o, :
Jdagaon. ! -

24. Shri Rajen halita . -Nacacn

pe /z,

Tehiabarjoha

P.0. Hoibargaon

Nagaon.

o %
g.e

pve’

!
!
i
|

1612/86/82

-

f
(Y

CWC, Jagaon. .

-do-

D(3) =K Sub-Divn.,

¥,

' TdO-'
kheronichat
kKampur

Jag¢ibhakatgaon

[

Golaghat
w.T. station

Dharamtul

. Gelakill ‘
seasonal site.

COth..-P/.3..'-.'.

¥
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. . ) LI
i . - ] ' Se -, .
b4
- b ’ A
«---—o.‘.----"—--.-"n‘-— - o = -

TSl dawe & sdéress of* 1 ) Employment !
ikx « the candldate P :Lxchonge B
R ;5;3;“-:-'Re9d: No. |
25. Shri Mukut EBorah ' Nagson
Vill.Khatikatia, Kolongigar 822/82/89 '
'P.0. Haiborgaon R »
Nac aOI’l. - :,1’.:-;' :"_";_':" i .

26. Md. Firuj sli -, Golachat
Islampatty Lo 4852/86
LD CO -GO laghat :i -, “,"; 5.:;

Pist.Go laghat., .- '{‘: **“Ti“,'

27. Shri Golap saikiea o Nacaon__ A
Vill.Godarbari - 'Y 8941/82/80" °
P.U.Chakulaghat PR VL ' '
Dist.Naga-on. ' [

28. Shri Jogeswar Pathari - « - Golaghat
Vill.Gutung ... 811/85
P.0Q.iiohuwamukh L thEw S

st.Golachat. N
29, 'Md. Imran hussain ' Golaghat
N Vill.Mission patty, , 4852/86
2 0 oGOlaghat - . "1_‘..1_"’_:*:2- , ¢ :
AT 4.*'.' .

30. Shri Dhani fam Nath ' ~Nagaon_
P.0.Dighaldari 4592/95/84 .
Vill. Dichaldari '
Dist. Hagacn. ’ C e

31. suren Morang . B Goloorat
- Vill.Eonkual mgg~*~»:2418/85 :
P.0O.bonkual W“‘:M _ o

"Dist.Golaghat, NN PR

32, Shri Mongla Loing S Golachat
P.0. Bonkual SEEREU 78/87
Vill.Barika SR PR A
Dist. Golaghat. NN

33. 'Shri Hemram Morang : a
Vill. Bartika o Halga . 1979/93
P.0. Bonkual A '
vist.Golaghat,

34+ Shri Durga Ram uekddoloi Nagaon
Vill.Laophulabari- =~ .- - 85417@2/83

£.C. Bogorlguri(chhollate)
Dist.Nagaon, P.o. Roha,

35.‘ohr1 Hari har Las . LD ety Wagaon _

Vill. Harimukh “f«%*:v« 1227/85/84

& oOc Rdha ' )

Dist. dagaon. e T -
36. .shri’Mihidhar Das ti gt _Golagiat,.

Vill.Kuarigaon - £l T5035/86

P.O.nating A

Dist.Golaghat. .

37. shri pabitra Medhi .Y Colschat
Vill. Wayabali ward No 1 2637/82
PO Golachat ‘

odist. bolagth.

38. shri 3Suresh Ch. Jha o ¢ _dagaon__

‘ C/G Binod Ch. gha " **°. ' T4471/93
Vill Dakhipat
P.G.Baligaon

Dist.Nagaon.
s :

Y
*-,
H

fcelablll

ceasonal site,

)

" «dO-

Kheronichat
- S -

" w/T Station

Boka jan.
~do-

Jacibhakatgaon
»

C&U Site, o
Golaghat., @

&
vad -

W/T Station
Numaligarh

~doe-

Kampur site -

Dharamtul site

-4

Golaghat w.T. -
station.

G&D Site
Golaghat

barapani
under D(3) - KoD
CNC L\Jagaon .

Contd....P/4...
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‘\0
!
ALL_} MNama & uocdiean nﬁd i Bl Loy deuu G U [T
buol b Lhe cand idate ) reixchange v posting ,i
:f . 2 geqds do. [ RS T

Mapss_ Jub-pvivision,! CwC, Laggg§9~§9§g, :

39. shri Kanak Ch. vas' ~ _Barpeta_ Beki
Vill. sundardia 191e/78
P.2. sundardia - }

DJ.St. T ":“;‘:‘:-‘:EVT: .';i:::”" ’ " RN ;'i;'.‘ '

40. ohri Jalcswar Roy ‘ Kokrajhar 5a;§lpara
Vill. Mowatary. - ’¢< 279/ W
P.0. Chapper -~ 7 o N e o
~Digts- Dhubrls,”“wﬁl?i. ghe s v MImd s a1

41, 3hri sSubhash Narzary . _Earpeta Panbari
‘Vill.Mainamata Bathar 5176/86
P.C. Mulnamdtd.__ o
Dist.kbarpeta. LT :

42. Shri DLilip xumar oarkdr bargeta S A
Vill.Dewrikuchi . -7y 227 -+~ Kokrajhar
Dist.Barpeta 7’ Y 250/83 - =

' SRR SR

+43. 3hri Rishore Kr.Talukdar _karpeta = "+ ¢ e
Vvill.lalan ... .a.c. 3247/49 .. -, -Panbari
P.G.ikaya ‘Awﬁfm cow -
Dist.barpeta xoad . c.

44. Shri .Marayzn Ch. Dcs ff “Guwshati:  whubri
C/C L.C. Das =~ .4211/82 -

Ivl B .IJLLVI’).,\A(C Ghy.""]. ~ ,.-' -'; .

45. Shri-itul Ch. Nath = ° cuwahati  Dhubri
“Vill.Barpalahalo- S ¥ -3038/92 RERIRPY -3 !
P.C. Kamalpur .. .. .t CoTag e '
(6ssam) . -0

54b. Mrs. arifa Begum . .~5_§argeta . Manas sub-bivn.,

C/0 Maijuddin shmed: - 957/83 .. - CwC, Esrpeta Rd.
Vill.Muslimpatty '.\ SR R
P.0. Larpeta. .

47. Shri Madhu aumar oarkor Bar Qetd:AA‘ -d6-
Vill.Erartari S 3794/84 '

- P.0.tra Lamundi : .
Barpeta. )

48. sShri Dilip Kr. dath ' Lcrggta C“Eijini site.
vVill.lNerth Earpeta ROdd 3121/82
£.0. Barpefa ,

49. shri Monoj Kr.sarkar ,-baggetgi_ Manas N.H.xing
Vill. LDewrikuchi o 5526/84 ., e

<4 obist.barpeta.s TN B : o
50.-8hri hemanta «r. Medhi La rpeta_  bijini site
Vill.pemriya ' 2104/80
9 U Lhoakaml,\la Patshdld )

51. shri Rajib aali . Whukri_ | Saralpara
R% Munipatty wWerd No.5 3554/84 :

-P.0. Dhubri.

52. Shri Dayal Ch. Doimari. . T_Barpeta | Mathangiri
Vill.Khutaloore | 11308/80 '
P.0. Jenetuly '
karpeta. .
et .

&;\{us - ’ -:. COI’ltd....P/S-...
-
Qoe‘ R
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;; . 9l. ¢ Name & address of " -.! - rmmployment | rlace of H Remarks
' Jpo. . the. candidate .. .3 | wxchance - . Y. sosting | /
d . : ‘ ‘ ' ¢ -.",-_;‘,"‘;'3.3",".:4,.Regd. L\JO. -r, : ‘ ‘ : W
._...»..»..__-_-__--,_.;;_?,_-...___-...--_-____'_ - - -
* ' 53.shri Dandi Ram Sath . rpeta.  Manas N.H.
vill. Anandapurv,htﬁw 5450/79. Cxing.
; P.O.. Nityananda ‘ ; I T I
Barpeta. SO o
54, 3hri.anil Boro Guwahati - o
Vill.wNizédrapar "1520/90 hie site
P.0.Chandmari PR Lo
Guwahati~3. T ; C
55. shri M. R.uasumatary . geta ,ﬁggghpk:ajha:
Vill. Cheechapani . | 898/79 AR -
P.O.Magurmari : .
Kokrdjhar. S
M.B. oub~UlVlolon,CWCLﬁuWaFati-3. ;;2~;¢ | 7 vy P
féﬁf/shrlrﬂlrdnjan UGS'? Guwahati_ M, B oub—Di vn.,
e Vill. Goral- Laru@pdra 611/84o F-K-C"C Guwaha ti.
P‘U bhdttapara 'v»‘r’-“ - ,V'Vs ,' S ; Y ,
+ Dist. kamrup(Assam).{ e
57+ Shri’ Bhabesh Ch..DaS : Guwabati  Pancharatna
: ¥ill.smincaon Upaecr: Larl, e306/83’“' T
P O.Amlncaon Guwahatl.mn iR '
I 4k o
'58. shri Sona rRam Nathi ‘ ~do-
- Vil..Choudhuryghat® N
2.0 Choudhuryghat@5 )
Dlst mamrup. g Lo .
: : 2&5“ e
59.:Md Muglhur Rahman ’%“ h: “Goalpgra_. " o=@ Om
Villi & P.C. thhlpur 9131/80 i
' Dist. Goalgara. gfeggf, .
60. Md. mdul Haque T”‘?¥$§{f; _Guwahati_ ' . randu site
: C/0 rd.Rafiq hague iyt ~ 3733/87
dorth Jalukbari - - IR
Guwakati-14 ;f‘ ’
* 6l. bd Mir kashlm Al' y Guwalati_ Pandu siie
: L/O vd.bziz Ali T o 1205/93 cro ' '
. Vvill.dorth: ualukbarl..vl, ‘
PeG.dalukbari, - s
Guwahati-14. . '
62{ Md.Nur Hussain :rvyjqi '.Guy§b§p;“ D.Co Céurt,
© Vill.Katia volong ¥ 3733/89 Guwahati
::P O.Jalukbarl Guwahatil ’ '
.63 shri Rabin Kalita 2 g M.B.3ub-Divn ,
. Vill.Malaybari DI - CACyGuwzha ti.

P.U.Malaykari
Uist Kamrup.?
64.:ohrl bandhab hallta R
C/U 5 .rR. Kalita, s
M. b.oub-Dlvn.,LaL,‘ e
chgarh wd., Guwahatl . f ‘.’."_

Y
w,‘

. . N :':l 'J’.‘x_.‘!._
ks i
. efk‘ '
ﬂ\ieg' R
- ;77 ] oo
xO*
ce
N

~do=

COth...P/G.. :

B gL oL

L e T Y R putv® |
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s g Nl wuguyupmﬂu«»,AWMWM;u-ﬁMVAV hddf. i B I N
no. i the handlﬂate T R Cha 1 "posting FeN o
-~ o } Regd. uo. ' i
. ": b "" e e wm m a ae e '.-. y;- .- '—l -‘. - ; ----- L e e . - - - v -
.MA§54'ohr1 hkhll Pathak L GuWohotl p.C. Court
' T8580/83 Guwahati

C/b shri D.B. Chettry,
H.0. Circle, CNC .
.wNabin Jacar,

Janapath, Luwahat1~24.

SRy :
Shri karunc Aumarnbalshya.
C/0 dMadhab Ch. -dath
Chandmari Coloney

Gquhatl-B

66.

PEEERE

'

Eiren Lhoudhury ST ¥4

vill.kandrapara © H “@Y&
P.0. BachB(Tlnl All)

sonitpur. .

67.

68. ohrl .LlokShl deog .-t K
Vill.Kaliagaon -:.* cor
P.0.dihuguri '

sonitpur.

69. shri hem Ch. Das
Vill.kaibarta Lhuburi
P.0.ekarcaon :

Dist.oonitpur.

L
"

70. Jyotish Kr.Das
‘ vill.Patalar Chak
P.U. Jamugurighzt

® sonitpur.

shri 3iba Charan Nath
Vill.Cowan Chak
. P.O.Wend ikes
sonitpur.

Fids Akdul Hakim
Jocichopa Ferrighat
Goalpara.

71;

72.

shri Eelen Ch.lava .
Vill.karipara
P.0.3ingra
Dist.Kamrup.

73.

74. Shri Rajsekhar basumatari
vill.Chapaguri . o
P.0.Chapaguri

Dist.donitpur.

75. Shri bijoy sumar Sarma
- Vill.Dewrigaon
2.C.katakibari

Dist.donitpur.

per

“

7.6...3hri seni Ram pora .
vill. ougoll Chukuris?

5homordour1,aon1tyur.

u r.,}
n‘ofa..' I "‘“‘
B0 B2t L&

77. Shri Jdiranjan Kalita
vill. Lhurapara(Kallapara)'
C/0 krishna Kanta Kalita®

Bijoy Sagar Kamrup.

shri Ham Ram dath

Vill. umar Lhuburl
P-Ce Thelemara,

Dlst.oonltpur.‘

78.

RN 4

1
£

[P S .

v

———

S Tezgur -
6121/82

1ezQur

lezpur -
1655/8}

1020/82

43

Tezour

1579/88

Goalpara

Goalp ara

Seppa Site -

RN

- -

Banasite

+

Te

“seppa Jsite

7

Seppa site

Jiabharali

Ta Ea

Goalpara

“'1026/81

Guwobatl

/87

'.eaikandha

2785/84

LI

Tezpur_

M

Tezpur

5081/91 .

t

137/89

coend

Ta e

"

W/T S tation
Tezpur

~do-

S

S
N N

Tezpur
4891/85

?Guwahét

; #homoraguri

P

i ~-d o~

. tllez ;ur v
-4043/80

L
.

:6?41/90

2]

Bana Site

_C.Ontd‘oionp/7ooo'
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51. ! dame o address of” “ '} Employment; = Place of [ Remarks, A4
th. .the candidat _“3"5 Y EXchance ' posti ng 3 P
T M4 Regd. wou f_ L L _ .. S
79. Jhri bharanidhar halita Nalbari_ Bana site
P.0.Sandha ' 1448/69
vill. 3andha .-
Vist.salbari.
80.3hri Khagen Ch. iumar .,, _Guwahati '+ Pandu site
@/0 M.N.Kumar ;,;;;; 186/87 '
Bapuji school PR
Uluharl,Guwahot1-7."_:1"
81, Shri Haren Ch.xKakati., + _Guwahati . M.B.Sub-Divn.,
' P.0. LOCh 7T “%*r“--‘wl 3761/90-- -« ..-GWC, Guwahatil
vill. Dhulara T AT L .o

Dist. Kamrup. ST '

C/0 #d.Bkbar All(erofessor)4197/88

3. k.bhuyan Road, SEREAR
Guwahati-i. RPN f

e

87. Md.ixbdul. Rejak ”_~Jl.~‘~

C/0-M3.Lalan seikh+ ® in.’
vill. & 2.0. Jalukbari,
Guwahati-14.

88. shri Gobinda barman i
C.,0 Eonegshi kalita = =
Chanikuthi Hill site
Silpukhuri,Guwahati-3.

- 894 3hri’ Madhab Ch. DQ§¢gaJ

" ®Bill.Katakibari E\..df
" P.0. Boramboi

Dlst.xamrup(hssam)..3”¢

90. 3shri Uddhab Ch.Das "'
: C/0 Padma Ch.bas, -
vill.barahtola (Majo) .

91. Miss.oikha ﬁhattacharjee

C/C bB.B.Kar ' ol

* 2.0 & Vill. kahlliparo !
Guwahati-18.

92.. shri Dipul veka
rRailway Coloney,
Bamunlma¢dan ouwahatl-Zl

< .

_Guwahati

5592/89

Cuwahati

5073/

Guwahati
-5668/87- -

" _Guwahati_

8244/45

Guwahati

459/90

Guwahati
7294/85

82. Md.Mainul Haque . b _Guwahati .-D.C. Court
vill. uharapur(MaJall) 18446/83 Guwah ati.
.P.0. vharapur, ’ s
Cuwahat1—17.

M.B. U1v151on CWC Guwahgt1-7. . ) .

83. shri Kanak 3harma’ n 'Y . _Guwahati__ ., Met Section
C/0 K.C.ocarma .- 1y,  3410/87
vill. Titkushi S giy
Kan:rup . o) AT .

g4, Shri sankar Mahanta * *i. _Guwahati Data Cell
vill.Rajaduwar -+ ‘. 2023/83 :

“P.0. Guwshati-=30 .. . T
Kamrup (Assam) H "";'; ;Z e )
85. sShri sagar Cho. Dey, e Guwatati .. brol e (W¥reless)
C/0 Leben Das 806/93 L .
. Near 3.2. Lhattacharjee '
kacharibasti” :gﬂ;pr%f -
_ Guwahati. SR
86, Md.Jalil Ali ‘ Guwahati

A.E.(wireless)
Met S ection .
H.U OCirCle,CVJC‘
Guwah ati-24.

At (Wireless)

Met Section

Iy So@iigaiivn, Qur hroid

Contdee...P/8uu.e
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X . &
. .The appointment is on "Ad-hoc" Lkasis and i;\‘ v
purely temporary and upto 15.10.96 (A.N.) or completion of N
Werk whichever s earlier-wi;houtxfurther-notice. R

above between 15.5.9¢ to’ 31.5.96 Positively, otherwise the
cffer will be automatically,t;gated 8s cancelied.

40 TuA./D.ac7ete. will be admissikle for
joining the above mentioned appointment.

. (\/\4?%&’);\

LALCUT IVE K, CINEL R

T e o——

r
Copy forwarded for information a@nd necessary action tos-

1. The Aassistant LXecutive hn;ineer/kssistant Lncineer,
Manas dub~DiviSion,C~C,Barpeta ROA4A/U(S) - kppili Sub-Divn.,
C.W.C.,Na_aon/P.P. Sub—bivision,CwC,Nalbari/M.B. sub-Divn.,
C.N.L;,Quwéhati—B/A»bogWirgless)/Net_dection/Dat a Cell.

<. The »mployment Officer, District kmploynent Exch ange
barpeta/uhubri/nokrajhar/malpari/Tezpur/Nagaon/Goalgara/
Guwahati/Golaghat. T ' '

3. Accounts Branch, M.B. UiviSioﬂ,_CWC, Guwahati-7. '

4. Person concerned.

o '
: . S Y
3 ‘ y ) . iw-..- 'M‘?f - ""ﬁnr-‘-—-'

ar
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L ‘ CENIHAL AUMINL STRATI VE TIW BUNAL bl
o HUNG PAL BENCH
' " NEd DELID
O As_No,223, 884, 1601,2246 & 2418 of 1992
Ne~.Delhi, this the [oli; day of February, 1994,
. ,‘ ‘ ?
ety : HON'BLE MR JUSTICE S.K.DHAQN, VICE QIALIWAN

HOVIBLE Mt BLN.DHORDIL YAL, MEABLR( A).

0. AyNe.223 of 1992

. , Lo, Vinod Kymar
SR S/O shri Raman Singh
R/0 F-25, Trans it Camp,
Khichari Pur
Delhi. '

2. Ram Kumar '
y S/0 Shri Ratan Singh,
: ' . RzZ-139, X - Block-11,

Ne~x Roshan Pura, Najafgarh,
SR B o New Delhi.

3. Yash Pjl Singh
S/0 Shri Devi Singh,
NZ-288, Vvil. & P.O.Naraing, .
New Delht, . .

4. Parmod Kumar
SéO Shri Bijli- Singh
Nb. 421, Sew; Nagar,
New Delhi, 7 |

3. Narendra PaS‘.van, h

B-30, Naharpur, 3ector 7,
Rohini, Delhi. '

( thf’mgh S.N. Shuklg, Advocate),

G ANo.284/1992

La Seﬂak Ra'n, : .
53/0 Shri Harl Ngm
R/0 G-195, Secter 10,
Faridabad(llaryana). ;

AR 2.. Suresh Kumar
Sty S/O Shri On Parkash L
e oy R/O village Sidipur Lowa -
e -.‘\\\ po O, Bahadul‘ Garh.
“o» District Rohtak(Haryana).
"33, Nand Kumar
>+ S/Q shri Vishal Chand
rimr/o s 27/8-303, Railway Colony,
.’,‘Gughlakabad, E

e APplican ts,

1“ 'NE\H Del}‘io >0 e .. A')plicantsn
.‘\'cl . .
47 (through 3.M. Shak la, aAdvocate). '
e - ' T vs,
V‘.‘ l. The Clnatmn.?n, Central viater Couniss fon,
x}?' Govt, of India, Minis try of Nater Res curces,
v G Sewa Bhawan, Sector 1, ReK.luram, New Delht,
o \0\% X . .
4 . NN .. ] . - — .
v\ (;\ . ) ~ s X ;‘:'S“-‘“
V. o . DS - S - -
¥ 3.8 : ‘
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2 T he Exscutlve Englneer(c.su )y
Coentral Store Division, .
Central. dater Commission, * v i
dest Block MNo.l, ding Ho.4, : )
2nd Floor, R.K.furam, HNew Delhi e s Nespordents,

: ‘ (in both above O As.)

S ( through Kr Jo3z Singh, Advocate).

O.A.Ho, 1601 of 1992

shri Rajesh Kumar Saini

s/o Shri Veer Sain 3aini
dorkcharged Khallasli

‘umder Execcutive Enjinecr

u »4\4.“ CUTEIN TP S SN Central.Stores Division

rest o ‘Central Water Cammission

g . . vest Block No.l, ding Ho. 4,

i s ‘2nd Floor, R.K,Iuran,

N ew Delhi. ve oo Nplicant,

( through B.3.Kainec, l\dvocato)
‘ 0. A.No.2245 of 2
"9 Shri Jayan -EggTathaP
3/0 shri Kusheshngar Pathak.
Assistagnt Electrician,
Centr al 3Stores Divn.,, Central
Hdater Commission, Nest Block 1,

ding No.4, 2rd Floor, R.K.Puram
New Delhl.

» , - (through B.3.Mainee, Advocate).
i 0.A.2418 of 1992

oo ) /\Dplicant.

~——

, . : o lsohri Ragjender’ Sharma \
; S/0 Sicl Bhagvan=-Shiatma ‘
. Cirpenter, Central Stores Divn.,
, _ Central later Commission,
. dest Block No.l, .Jding No.4,
[ 2nd Floor, R.K. I\xram,
B N e# Delhi. ‘

s

; ' 2. Sri Raju Kashyap,! /0
' . Siri Nikkg Ram;
3. Siri Daya Ran 5/0 Ganga Ham.
4. Siri Bali Singh S/0 Bhup Singh.

S. shri Giri Raj 5/OMishri Singh
6. Siri Bijendra 3/0 Totad® Ram.

7. Sri Ram Kunar Rait S/O Hardev Ral.
8. Shri Udai Kumar S/0 Sh.Kurukul.

Applicants 2 to 8 working in Central Stores Divn.,
Central fater Canmission, R.K.Furan; New Delhti.

ececees Applicants.
. ( through B. S.Malnee, Advocate). ‘
N vsS,
5 l. The Secretary,'MiniS try of Water Resources -
4'\.:.””_".._._1.,: ) Sirgn Shakti Bhawan, Hew Delhi. .
mﬁ'ﬁf 2. T he Chairman, Central Jdater Connission
,,C,)""; Seaa Bhaxan, R.K.FPuragn, New~ Delhti.
. ;\‘,“’ e 3. The Executive Eongyineer, Central Stores Divn,,
o’ cf;) % Central #ater, Comnission, R.K.Furan, HNe~-Delhi.
y ' )
k3 4 e " * o @
B \C\% Respondents

S o (111.;ll U\rce nbcrvr- O. As
EERTEMEE CUEougn L Jog Singn dn L0t anu Ziwsy sz ain
ek e el SAae T SAV 0 through:Mr. FsPsKhurana in Q.A. No.241°‘ of 1992).

. .
H
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‘ the maln averments are these.

N .

-39 ‘ s

ORD ER

B.N.DHOJNOI1YAL, MBABER(A) | .

r

The appncant,s, in all the above-mentioned
O.As have been worklng as Khalasls, Carpenters, Mistries,

Motor Mechanics, Drivers and Electricians under the
. Bl

_ Executive Englneer, Central dater Coamission, R.K.luram,

Nen Delhi.

was engajed 33 Casual Labiurer on 2.1.1987 but claims

e of then, 3hrl Jayant Kumar Pathak,

to have been working against the post of regular

electriclan m,e.f.7.12.1987, The date of enjoqenent .

of the‘applicants ranges between 1.10.1982 to 5.9.1908
in case of O.A.N0.223/92, between 15.4.1986 to 26.10.1987

in case of O.A.No.8B4/92, betw~een 6.1.1987 to 7.9.1990 in

case ot’ 0. A.No. 2418/92
in O. A.NO. 1901/92) was engaged on 19.2.1908 and

Siri Jayant Kunar Fathak{applicant In U.A.N9.2246/92)
wWas engagéd::On 2.1.1987. 1n soahe.ofthe O. A3, prayer

]
has been made for'issuance of a direction to the

~respondents to prepafe a scheme on rational basis

for absorption of Casual Labourers and for not

disengaging the applicants till such a Schene s

prepared, 1In all the cases, interim orders were

" passed by this Tribunal, restrailning the respondents

"fran terminating the services of all. the applicants.

They are continuing till date.

1

2. In the counter f{iled by the respondents,

The appolntnents we} o

c e nd Il(‘[ 4.. )
b Vi et - made for speclflc projects and In the appointnent
‘(&@" orders,. it was clearly mentioned that theze are purely
.)'.\"36 o =J”0n ad hOC\?; is and will nol lead to gy claim for any
- k ‘ L4 ' 7 ’
?’ 600 o?sglé(( pers Anent eq oynent. They have w~orked in broken
(2 NV
o » or{ods and Ha of tt
hQ(:\ \\P ;r'}\ / ny 1e0 have not completed 240 days
C\‘ o / Bf servid¢ in two consecutive years. The rules
__——-—__- ‘7——%—
T ‘_:I" o !
. 3 RS 5 ol )
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* Shri Rajesh Kumar S3ini(applicant
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) ’ provide for appointment of Khalasis by direct
- . 3 ' : -
----- ' " recrui tment through selectlon by a selectlon comlitt ,
of which the Executive Engineer is the (hairwan,
\

The posts of Casual Khalasis etc. are provided in

g , B the workling estima'tes for a delinite periad and the
i :
{,. - services of these workers are terminated after that
s N
,'3‘: ' period. In case o,f Jayant Kunar Pathak( (. A.No.2245/92), ]‘

' AT it has been stated that the applicant was appointed B

Cemlafs e

-

a5 an adhoc ~ork-charged Khalasi from 3.£.1987 and

. later on he was offered appointment as Assiétant,

Electrician on ad' hoc basis at minimun {ixed basic

o . . pay of ,Pi. 110_0/-. However, thils appointnent was for .;|

) ! a‘Spec’Lfic.pcriod,'-though with breaks, the applicant. . I;I
; SR IR ‘ continued to work agalnst vacancles in different works. “
l" Perge They have, ho-wie\'ref, admi tted that during the years

1989 to 1991, he worked for more than 240 days in
all the threc years.

s "\‘ Hoaidedm g de have gone through the records of the case
N _ :UP’ od mll

T ——— ..

ard heard the learned counsel for the parties. '
pEredt frpafse!

‘ Siri B. S.Mainee, learned counsel for the applicants

sen b

‘has drawn our’ attention to the folloning observations

.made by the Hon'ble Suzreme Court in case of

\
* .

State of Haryans and others vs. Piara_Singh ard others

: q
1992(3) vol.45 S.C.R.24:
1

"The proper course would be thal each State
pPrepares a scheme, 1f one i{s not already in
vogue, for regularisation of such enployees.
consistent with L1ts reservation policy and if a
schene is already framed, the same may be
made, consistent with our observations herein
hnand an e 'S0 35 to reduce avoidable litigation In this
S : behul{. 1{ and ahen such person is rejularised_

he should be placed immediately belos the
last rejgularly appoint~ ey o

byt L. )

s %% ca t.e;ory, class or service, as the case may be,
o< O

\)(‘:\ ‘ So far as thevorli~charged emplqees ard \ o

o N ' casual labour are concerned ‘

the effort must
. ‘ .
)( - Y.,

e ety
e e
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Pk el

* be to regularise them as §ar as possible and - \\i
as clearly as possible subject to thelr | A
fulfilling the qualifications, if any, '

_ . e prescribed for the post ard subject also tn
SO . ' avallability of work. 1f a casual labourer
o is continued for a falrly long spell - say

two or three 'year,s - 3 presumption may

oo | : arise that there is rejular need for his ‘
~ services. lefsuch 3 situa tion, it becanes oblia-
atory for the concer aed authority to examine
' the feasibllity of his rejularitation
. dhile doing so, the authorities oujht to adopt
a positive apgroach coupled «ith an enpathy
TR , for the person.e...”
: . ,
uﬂquf 4, A5 the applicants have been norking for a
long pericd, through fntermittently, their cases have
to be considered in light of the obuve observations of
the Hon'ble Jipreme Court as also directions issued
by the Jovermment frem time to time. 11 onay be noted ;
Haeen] Lo LRt . ,
. that in accordance with these directlons, a special |

“ v
Scheme fqr-regularisatioq of the Casual Labourers have

been prepared by the Rallways, Post and Telcaraphs

‘and other Depar tnents, 1n4he circuns tances of this case,

we diSpose of these applications, w~ilh lhe

. following directions:

(i) the respondents shall prepare a scheme

. oTwnaXfor tetention afd regularisation of the Casual
ot ~~e

O
-Lﬁy rers employed by than. This schene should

ta%q into account the regular posts, that

ch e created, taking into account the fact
4 ]

.lq;gt eveﬁuif.a particular scheme is conpleteg.:-
’near‘_ schencd are ldunched every year. An .assessmentl
of the re:'ular pests that can be created on ‘_ '
this basis shculd be made., For regularisatién, \’¥

all those, who have caapleted 740 dc\\;‘& te~vice \\ |

fn two consecutive years, should be qiv%n prior&tyh

S accordqnce with their lenyth of service; ‘ \\°

» !
A - ’ Ul' H
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A | B.N..‘Lii;t;urﬁhiylal )

vgare
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_(11)Those, who have conpleted 120 days of

-,

us in -

. servlce sh0uld be given Lempoxary stat

_accordance ulth the ins t.ructlon»

BRI

Issued by the

department of prrsonnel fran time to tine,

Af,tcr-\c?npll'ticn of the tequired period of

' Service, they shoujd pe considered for

regularisatj ong

(ii i)f{ihoc/tcnporary enployees

~

should not be
 replaced by other

ad hoc/tenpar ary anployens

and should 'be retaindd in preference to their

. !
Juniors snd Ooutsiders,

(lv)a'uch 3 scheme shall be Sub'u tted by, tho

I
3l

of three monlhs fr(m the

& e st

_ro:ponﬂents for Scrutiny of this Tribun

i thin® 2 perlbrj

Cale of cerrunicrliog of of 4= crier by the

peti tiongr to them.

There shall be no order 3s Lo costs,

. UV~
Vo ( S.K/.éhaon )

Mgmbei‘( A) Vice Chalinnan

<
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[ fﬁ//'gh. Bijendra S/0 Sh.

o a2 e g, I

i 9 S a0

CLUTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
' NEW DELMHI,

Faridkot House K
Cope onicus Marq, v

. | Now Dolng -1,
To ‘ ' U, 3/ ¢/ 94

Fhe Begin tbr.'J r . ! ,
wentral Administrative Tribunai;
“ringipal Bench, '
Hew Boihg,

H
ta . :
1. bhc :’Og bingh )

'~ Counsel fgr the applicant In RA

1108, Prakuah'Onap,7,?olaatot farg,
Nau Dslni, : '

Versus' .

%s Sh. Hajanu:r-&harma, Carpunter Cuntrgl
Stores Divy., Central Wator Comm.icsion -
Wast Block Ng 1, Wing No 4, 2nd Flaoor,
ReK.Purw. Nou Dalh{, , .

« Raiu Ka;hyap S/ o Sh. Nikga Ram

S+ Sh. Oaya Ram' &, o 2y, Lanca Ram

, 4«1 Sh. Dali Singh S/o0 Sh. Bhup Singh
S¢ Sh., Rird Kaj S/o0 Sh. Risnri Singh
. Tota Rag

) .
( Serial No., 2 Ta § working in Central Stores

Oivi. Cantrel Wgter Commission, R.K, Puranm,
New Oelhi,) : '

3 |
b * '

- ' RA 172/ 94 1in
S¢ ° ° B ’ . . .
acy. #Min{ Wat er R.eautcﬁi_ﬁpplicants ‘ UD.A. No, 2418/ 92

Vs
fajender cnarma & Ors,
_ _ Reagondants

i,

I am directed Lo foruard herevith a cCpy uf Judyment/Ordor ut,
9 5/ 94 Pa39ud by this Tribunai in ths abows mentioned casge

Por informigﬁon,and necessary action, if any,
- a ’ .

<¥J§ ' "”g . Yoursifaitﬁfully,
b ¢ . . f ) ) \),
P e @ |
'yg & &Q' S . SECT1 0N UFHCER(J-II) _

[

it b
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‘Hon'ble Mr,

-, 430 7~,7/ N

sinfetrative T1idbunal . s
.t %ench, hew Jelhi, 4

RA-165/94 1r  -2766/92, “3-171/04 in CA-1C01/92
ond_ NA.172/7¢ wr Gh-24718/92,
L4

x ': : " W }.
New Jelhi thi tne qdq Day of May, 14uG,

N !

ch*bla'mx. JuﬂLlCO S.%. Ohaon, vxco-uhaxrmdn(J)
a,M, Dhoundiyal, Member(h)

RA-165/C4 In r:,,‘;?hfllg')_.q&-171/9(. in 0B-1M@A/02 ¢

RA.172/9¢4 in GA-2638/92,

\'u"

:s1e.133he Secretary, SRR o
ﬁ'"xéﬁﬁln‘atr) cf WUater-Resources, .'%EET” LA

v ipyaram Shak ti Bhavan, 5&,’."'\'; e
VNeu Oalhi, . S
2. The Chuiraan, .

Central Jater Commigsion,

Seua Bhavun, R K, Pu:rarT,

N?J Oslhi,

J. The Executlive Encinesr,
.Cenki 4l Stoses Divn,,
Contria)l Laeter Commissicon,

"R,¥, Puran, au Delhi, Wouies Appl icunt «/-

reancndentls In 0A,

*

fthreough Sh. 341 Yingh)

PA- 165 /ca in rg;yyaclgz Vel sus

Nl Jeypanl Kumar Pathall, .
S/c Sh, RKushcshuar Pathak,
hesistant Electrician, .
Centrul Stores Jivn,,

Central Vater Comzission,

Usst Block 1, Wing No,¢C,

221 Floor, R,r,-Puram,

New Delhi, ‘Cosnondent in RA/
e, wlicent In @4,

[

HA-171/64 i» GA-71601/92

Shri Rajesh Kumzr ° {ni,

S/o Shri Year Sain Sainj,
~Uarkcharge’ &h 1) usi,

under E£xecutllive E€n- " =ue:z,

Central Storeas Jivision,

Cantral Uatar Commisajor
-Jost Plock No, i, Uing N.,6 <&,

g Floor~ S.K, Puram,

Nru ﬂelhj LT , hnenondent in npa/
C : . «pplicant in'DA"

A7 2/0¢ in GA-2418/92

onr -

1. Snri aiendaer Sharma,
STe .. UKL 40 Shurma,
_ Cet 2saler, vuatna! Storas Diva,,
LACT Cantrcal Cater Cammlission,
{ Uest Sleock No,1, Ulng No,é&,
' nd fFloor, R, K, ‘Puran,
New Delht, . !
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1692, The follouing directions were given:-

2. Sh, Raju &aﬁhy:rp, ’ a
$70,5hri Nikka ilam,

3., Sh, Daya Ram, 3
: S/o Sh. 5anga itam,

i

4, Shri Dali Singh, ¥ - . T
S/o Sh. Bhup Singh, - L

5. Shri Sird Raj,. . SR | SRS 3
S/0 Shri Nishri Singh, . :

6. Shri Bijendrs, N . | A . o ' :

*/a,Sh, Tota Ram,

' N TR T R T ) : N
7. Sh, Ram XK P DO R - ' ‘-
~ " s/e- S;T%ég ;ﬁﬁ ‘E@‘ | .

. ., ’
Sty N k;‘.': .

) L wnd . .
8., Sh, Udalk Kumsrg'® L
S/o Shri Kurukul, - Respondunt s in RA/ .

A , o , Apol icants in OA, -
(Serial No.2 to 6 wcrking in Centrzl Stores

Oivn, ,Central _Water Commission,R,K, Puram,
Neu Oalhi,’) :

PSR,

- 03E" (9Y CI#CUL WTION) -

delivared hy Hon'ble ™, B,%, Dhounitiyxl, Mombar(A) ' s
. v'

These revies a3-~1icetione have been file .S

Ly th, r95nonﬁeﬂls‘&;dinbi the come s Judsonanl ded dssred 0 U

on 10,02,94 in C,A.Mcs, 223, RE4, 1631, 220C & 241p of

————n e

(i) the respondents shal) projaro a scheme
" - for relention and reqularisaticn c¢f the
. Casual Lavourers omcloye? by them, This :
sthewe should take into account tho raquler
posts, Lhat cen be create?, taking intc:
P account the Fact that even {f a particylarc
. scheas is completed, ros echomes are )ajnchad
every year, An asses:wment of the regular
Dosts that can be created on this basis
shoulc be made. For reqularication, a)]
_ thoze, vha have ccmplatlo? 240 d5ys survice ~
: in wo congecul ivo yeurs, sheuld Hg qiven

orloritly 1a actordanca uith their lenqth .
ef szervice;

R R

(1i)- Thesae, who nave ccmplete 127 daye of " sarvice
- shauld bas given temporaury atalus in eccord-
ancs ulth the fnstructions isrund by the
dopsrtment ¢ perzcnnel ffom tire to time, N
o i After comnletion  the renuired narlod ~fr '

SOrVICG, t‘huy ShOd.]d he coneidere? for . ’ '
rs3ulurfsatinng ‘

t
L

\\CARR - | ‘

1086 = o
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(11 8), Adhoc/tempofary empleyess should nct bha . Sk

renlccad by othor wd hac/tempor ary omn]oyee s
¢ and shculd be reluined in preference te  ~

their juniors 01 cutsiders;

(iv)  Such a scheme shall he suhmitted by the i
"Tn-vondents for scruliny of thig Tribuna)' sk
within 4 period of thres munlhp from thp T
date of communication of this ordor by the ”-ﬁm“
petitioner it.v themn,

, . ' i)
The re:ieu.aapllcants €l eim that thoungh the ' :;

impugned wroaer ig very auch len«l «nd has buwdn pagsed ' :
. .i..lf‘ il i [

. 25 . * oot g - j )
of ter g?ré%%”;unaLdnrnblojthought, it Ubuwg*fnglt.in :

vhe el i

ratantién.of junier people uhile rendar]ﬁguthb seninr

-.3! ir
e

. .
= Py :
B R 2 S SR RIS

pe: la surplus., "It is thair conlention thut due to
fin;nci;l céhstrainst and comsletion of uorks in hand : .d
U/C staff ynder dif ferent catejoriee from both Contral i

y gD
(f Store Division _as well as Plenninn ivision are 1 {ively

A Al
[ YRR

to ve rondere’ surplu§‘af§er 31,3,1994, It hes a%éo been

O A S S SN
-

-y
v

cmentigned Lhal the ﬁini;:ry,cf Firm.nex his suphesliaad
’ ~

surrender o° 0% of axiSLing post under V/C Ectt, a1so.

Fer declaring 10% post on U/C estahlishnent, They hawo ,

. | %
stated that due to financial Constraints and lack of ,iw
;5Ch5“8$: the applicints uere not eatitled for any re. ﬁ;

'qularisution of their ssrvices,

Thare ip nathing In these diractions vhich

forces the revieu “policants ta requlaord
: ) {
“Ny nast., They can taks intp accecunt

de Casual ‘uprkeras
in the abssnce of

) [
. . I
PSR -S E

L R
1

the latest posltion regardidg the projects uhich ar .
Contlnuing and reych the conclusion that no mory requl ar
Pu' % cun be creatsd, The secon: Gitwcldon only rolatoes

to Implementation ef the dgcision of the Doptt, of- c

N

Par sonnel regarding tumporary stutus being givan to VR N
- 3 SRIEVIN B e
eﬁ&' Casual workers who have wvotked for 127 daysg, Cuntainly,ﬁgj

.
y . — o ——— o - a—— . - -
. .

i “ 4l cannot be sccepted that the spplicants will net imn)umdnt .ond’

1
e

thqi&ﬁgyn orders, The “4irusctlion No,3 i basud on @ JellE A
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the.a'ore, ho]d that nouexror anpurnnt on

1udgeﬁeﬂt has been bfnujht cut in the revieu

;i€aDoliCst(Cn.':Uhlch are he!BbY dicmlcsed, 1t ju r“it"“tnd

L that ".__1; z';c:.hnna SR 'N’.npt\red in the 31qhb of, t.'n-'. dicoctdo ut,

" b G
'3krh:}1 ba pres antad ror scrutiny to this”‘"iwnn;,wgithin e

‘.’ v . lt’

“the' stipulatod time, '

!
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4 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¥
‘ ‘ ' , ~ " GUWAHATT BENCH AT ({JWAHATI

In the matter af

' #ilod by3

0.A. No. 241 of 1996
Shri Warish Ch. Barman & Ors.

Vs
_ Union of Todia & Ors.

In the malter of:-

written statement submitted hy the
Respondents No. 1 to 3

The humble Respondents submit their
written statements as follows:~ ~

[ “That with regard to statements made in paragraph t of the

application the Resﬁondents heq to slate that the statement made by the

applicants - that “presentty they are ander casual employment” under the Re-

spondents is not correct. The Respondents furiher beg to state that all the

applicants were engaded as seasonal Khalasis for a fixed period from [§th

May to 15th Oclober aml i1 was specifically indicated in their engadement

letters. They were endafed for assisting in rotlection amd handling of

hydrological data from respective rivers for the purpose of flood forecast-

ing during monsoon. The Respondents further hed to state that the alleqed

scheme referred thereto is not applicable in the facts and circumstances of

{he presenl rase.

It is further stated that the scheme of 1993 was specifically

‘meant for casual.workers amd persons on dajly wades against the reqular

estahlishment in the various depariment of the fovt. of India. Those who are

endaged on workcharged pstablishments Like the present case are not covered

by the said scheme. Workcharged staff are employed on the actual execulion

of specific work or sub-work.
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The scheﬁe of 1993 is'not.app[icahle to the casuals adhoé
Khalasi%/seasnnal Khalasis of workcharged establishment and for thdse cate~
garies, a separale scheme as per the direction of Central Administralive
Tribunal Calcutta Bench has already been drafted by C.W.C: and Ministry of
Watler Resources and is being circulated to concern Ministries and Depart-
ments for their comments~ observations within a féxed time frame and immedi-
ately thereof the cahinet approval would he.sdught as per {iransaction of
Business rules. Tf is further stated that as and when the said scheme s

approved, the individual applicant’s case would be considered.

2 &3 Paras 2 & reffuire nb‘reply.
4.1 Gontents of 4.1 requires no reply.
4.9 1o 4.6 That with regard to statements made in the para 4.2, 4.3,

A.4, 4.5 and 4.6, the Respordents beg to siate that the statement made by
the applicants that they are holders of Group ' posts on casual basis is

a0t correct. The applicants are seasonal Khalasis engaged in workcharged

.

N YA
estahlishmﬂnt.The Respondents further heg to state that as mentinnedlpara I

hereinahove the 1991 scheme is not applicable to the seasonal Khalasis
endaded i workcharged establishment. The Respondents further heg to state

that as mentioned in para 1, the ceasonal Khalasis are entaded in work-

charged  establishment for a specific purpose i.e. for assisting in collec-

tion and handling of hydrotogical data for flood forecasting from respective

rivers during monsoon from 15th may to {5th October every year. Accordingly

“they are engaged every Year and same kind of letters are issued every Year.

This fact is always mentioned in their engalement letters. As per the kaowl-
edge of the Respondents, the applicant at sl.no.b was engaged during inter-
vening period in the year 1988 only due to exigency of work for handling of

hydrological data.
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4.7 ta 4‘9 Contents of para 4.7 1o 4.9 are.not correct and denied.
Rngnnndnnts ,hng to state that the julgment referred to here pertains to
those who hava heen working as Khalasis: Carpenter, Mistrieé, Motor Mechan-
ies, Drivers and Elentﬁicians on adhoc basis and not to the seasonal Khala-
sis engafed in workcharged e#tahlishment who works for a Uimited period for
a specific work. Tt is furthef'stated that the sedsonal Khalasis are not
adhoe employees. The Respondents futher heq to state théy a?e not aware of
any seasonal Kha[qsif who has ot the henefit of the ahove judgmeﬁt and
pnstgd to Shillong. fhe Respondents further heq to state that applicants may
indicate the name ahd his éérlinr designation of the seasonal Khalasi, who

is staled to have been posted to Shillong. It is respectfully stated that

the judament of this Hon'ble Tribunal, Principal Bench, as referred: is not

apbliﬁab[e in the farcts & circumstances of the present rase. 1 is further
stated that 1997 scheme is also not applicable. 1t is further stated that as
submitted hereinabove the scheme for grant temporary status and regularisa-
tion of seasonal Khalasis is not Yel finalised, the rcase of individual
applicant wnald bn considéred'on finalisation of the scheme.

4. 10 ’ That.vwith reqards to statement made in para 4.10 of the
application, the Rnspnndents beg to state that as pér nature of job the
seasonal Khalasis are engaded during monsoon heriod i.e. from 15th May to
15th October every year for the purpdse of flond forecasting. After [5th

October there is ahsolutely no work of flood forecasting. All.the applicants

“are well aware of .this fact that after 15th October they will be disengaged,

~they have accepted the job being fully aware of this fact. The allegation

re@arding alleded exploitation by the Respondents, therefore, is not cor-

rect. ALU the applicants are free to choose any other job suitable to them.

4.1 That with regards to statements made in paragraphs 4.11 of

the applications, the Respondents beg to state that the juddment referred in
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the paradraph was specifically meani for the emplovees who have been working
as Khalasis, Carpenter, Mistries, Molor Mechanics, Drivers and Electricians
on adhoc basis and not to the seas onal Khalasis engaded on workcharged
establishment for & specific purpese and for specific period. 1t is further

stated that the seasonal Khalasis are not adhoc employees. As suth the said

julgment s not applicable in the facts and circumsiances nf the present.

4.12 ' Contents of para 4.18 are wrong & denied. 1t is denied that

the Respondenis have acted illegally, as alleg qed. Tt is further denied that

they have acted in direct confrontation with the Hon'ble Tribunal’s order,
as alleged. Jt is stated that the Respondents have highest reqard for the

majesty of the Hon'ble Tribunal.

4.11 _ That with redard to statement made in para 4.13 of the applica“'

tion, the Respandents bed to state that the interim ﬁrder passed by the
Hon'ble Tribunal has already been modified. The Respondents furtﬁer beq to
state that the scheme for grant of temporary statds and regularisation! of
the services of seasonal Khalasis has already been drafted by C.W.C. and
Ministry of Water Resources andvat present is being circulated to concern

Ministries and Departments for their comments/ observations within a fixed

time frame and }mmediately thereof the cabinet approval would he sousht as

per transaction of business rules. It is further stated that as and when the

_said scheme is approved, the individual applicant’s case would he considered.

‘“fThat with refard to statements made in paragraph § of Athe
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f That with regard to statements made in paraQraphs f of the
application, the Respondenis have no commenis on them.

1. Contents of para 7 are denied for want of knowtedge.

4 &4 That with reQards to statement made in para 0 & 9 of the

application. regqarding relief sought fﬁf; the Réspondents’heg‘to state that
in view of the facts ;nd cércumstanccs stated above the applicants are not
éntit!cd to any of the rglief snudht fpr and as such their application is
Liahle {n'ha dismissed. ‘
10 to 12 That with regard to statements made in paragraphs'lﬂ».ll & 12
of the application; the Respondgnls have no romments.

That the Respondents submit thai the application is devoid of
merits fand hence liable to be dismissed.

Verification

I, V.P.Shiv, Executive Engineer, Middle Brahmaputra Division.

{.W.0., Rajgarh Road, fuwahati-7 and Respondent No.3, do hereby solemnly °

declare that the statement madle ahove are true to my knowledge, belief and
information based on official records. LeGal submission made therein are
true upon legal advice received and helieved to be carrect. I sign this
verification on this FiAt. . day of .EQ’?TMQT.R 1997 at Guwahati.
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